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Strict Visa conditioas for Indians for
Iran & Arab countries

8391. SHRI SUKHDEV PRASAD
VERMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government is aware that
very recently Arab countries and Iran
have imposed strict vita conditions on
Indian visttors to these countries;

(b) if so, whether Government has
taken up the issue of visa with concerned
?overnmmts of such Arab countries and

ran;

(c) if so, the outcome of such corres-
pondences;

(d) whether imposition of such visa
condtions has brought about a gre-t set

back to various Indians and Indian
organisations in the matter of trade pro-
motional activities; and

* (¢) ifso, how Government is contempla-
ting to sort out the issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) : (a)
to (e). The Government is aware of the
strict visa regulations imposed by Arab
countrics and Iran to regulate the entry
of Indian wisitors to these countries,
which have sometimes caused difficulties
and delay in procuring of visas. = All assis-
tance is given to Indians who wish to vusit
these countries in the matter of trade
promotion etc, There appears to be no
marked adverse effect in export promotion
and other activitics as a result of the

ing visa regul of these countri
ch"r‘al mngl to t:mer,d spec:fﬁc or
general problems regarding issuing of visas
are taken up with the  countries of the
region or with their Missions in India.

Malpractices by private Employment
Agencles

8392. SHRI MADHAVRAO SQIN-
DIA: Will the Minister of PARLIAMEN-
TARY ARRAIRS AND LABOUR be
pleased to state :

a) the details of the malpractices in
ru(pe)cto(pdvluww

tbathnvebeenbronghnothemumof
QGovernment during the last two years;

(b) the action taken by Government
against these agencies; and

(c) the steps that have been takenTtill
now or proposed to benkentocbzcktlw
malpractices effectively in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (u) t0 (‘c) It is

is to E

Agencics winch undertake selection of
personnel for employment in India, There
was a complamt reccived in 1977 that a
private employment agency had invited
apphcations for a certain post and had
asked for payment of Rs. 10/~ for supply
of each application form. In the absence
of any criminal intent, it was not am
offence to ask for payment for the supply
of forms.

T fer of Teleph

% SHRI DURGA CHAND: Wilt
inister of COMMUNICATIONS
be pleased to state:

(a) whett Tare
permitted to h'mslrer their tclcphonel"
their relatives;

(b) if so, what are the rules in this re-
H

(c) the ber of applicati ived
in Delhi during the last onc year for
transferring their telephone connections to
their close relatives;

(d) the number of applications disposed
of and the number of applications pemng
l.t present; and

(c) what are the reasons for
these applications Eudmg and when
apphcahons will disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
gSHR! NARHARI PRASAD SUKHDEO

Al): (a) Yes, Sir,

™ nurtn,meufeﬁmeorgeham the

%0 near relatives, vis., fuher mo{ha wii‘e,
husband, son daughter, bro

mx:ludmg- hvﬁqundmydn;_-;u;
not cousin, lllm
under which the connection was





